lil | | B
R ‘CENTRAL ADMINISTRATIVE TRIBUNAL A
) P . GUWAHATI/BENCH s B

S GUWAHA!TIOS
| (DESTRUC’I‘ION OF RECORD RULES 1990)

INDEX ~ O4A/T ANo, 1 %/?Z 2 5/

1‘ . ' RA/CPNO. ﬁo YY) oor
} .‘ o . "vb . ' } . o EoP/MaA-No.;oouuo’uco!’i?'ou“t‘o‘f'ruo

' 1 OrdCrS Shﬁct Gergaaneee %‘0‘. ''''' : ‘Ana.otobooo_tvolpg'-( ooooooo -....v........to K{ouunu YT TN
i 2. Judgment/ Order dtctgﬁ/ XL, °L§/ ...... Pg. K. wnto M. ZM{’@M&M”’ %
3 Judgment &. Order dtdI ..Received from H. C/ Supreme Court

| 14 OA 6cg/ltlfg/i‘l’g(tofz-}“

i
[“1
E
-
:U_

I lic00'lolt0ngO..?..0'0.‘.l...‘.’..:‘"ltotl..'..?......."..
6. R}'A"/C.P..»...'.'-.'.'....7... cererrerseressssseinebbesserns PEune

I . e n_ou‘nuuoun.oonotOnnuoon‘on'uco&o X

eh Kerreceses oio,ouoopcoutOoo'ac'o'ooqnlnutot_-

i 8 ;Ré:joinder... ................ B T Piveiivrreerones AR (o JRRRO I
o ',
# L9, Reply ..... S R N Pgivveriinnes E0iusremsnsrinernes *
10 Any other;".Pé‘pers...... ............................ Pgeivrriirnnns ..... 1 (SRR "
.1I,;'-Memo--oi,ﬂfisﬁéarancc T N vievivssersediasesasiorenieriainion
- ;'_i1—2»'Eﬂaditiohaif-Af‘fidavitQ....'. .......... *[ ................. vevreeresnees Ceerrerresereasaesnesates
T ,i .~{§"'j’13 Wntten Arguments..;..'..'.’.'-.;....'..'. ,« ................ erenes cerveerane
: -':-;:;'14 Amcndement Reply by Responl!:lnts | ’

o ~15 Amendmcnt Reply filed by the llipphcant............ evinianins

(\J) o 16 Counter Reply ererterrenarsiveende

-----------
0t 0000000000000 00000000000000000600NOsCRItEErIrsssesastacstornees

$06s00ss )

‘SECTION OFFICER (Judl)

H [P




0 ’ | ‘ GENTRAL A .

I SN e

TSTRATIVE TRIBUNAL - 3

o _GULAHATI BEICH: : SUAIATL. .5 y
) RIGICNAL AFri o (iON NO: [5‘.7; / “iw
MISC. PETITION/ REVIEG p 22l ICATION&ON’T;PETITION N,
St \Z—C’LYX‘,‘TS - 0\ A an, APPLICANT(S)
. VErSUS |,
eereeiiian, 'XQO»%@’M HE,SPONDENT( )

D % s (el

O

30.78,/9

s appligation 19 1
form ard within tire
CCOF of Rs. 500
o ogenevited wide
APOBL No. OIS J3- 2 —
“Dated WD R

K i e e T e e e et e Bt

Y " Yi

111,48 X

(LQFZ/W é%; OﬁuxLé_,lééﬂ' o
~ 0 2 -

&4d . 8. aY -

D¢

Mr A.H.,Saikia for the appli-
cant,’ | | -
, - Mr G.Sarma,Addl.C.G.S.C for
the respondents on notice,
After the matter was heard
for some time for admission Mr Saikix
prays for withdrawal of the O,A.

‘without prejudice to the pending

representatlon dated 1,8, 95 submitted
to the Principal Dlrector, DGS, New -

‘Eblhl (Annexure-c). The O.A. is
‘accordingly allowed to be withdrawn -

without prejudice to the represen-
tation of the applicant aforesaid |
and it is left open to the applicant
to pursue the said representation,
No opinion is egpressed by the
Tribunal on merits while passing
this order. No order as to costs.

0.,A, is dlSpOSed of on withe

drawal
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4pplication Under Scction 18 of
- the Contral Mdministrative Tribunal
. Act, 1985. |

for usc in the Tribunall's Office

Date of filing

or

Datc of Receipt

Registr ation No o




IN THE CENTRAL AlMILMSTRA’lIVE TRIBUIu‘Ai: GIJVAHA’EI
BENCH AT GU&HTI,ATE

0. & Vo“‘b}ﬁﬁ

BETWEEN

gmti Kemala Das |
B se e ¢ b e 'épplj-cmt

- VCrsus =

Updon of India md Othe rs
.<... Rospondents
1. Parﬁg:ulars of the pplicant

Smti; K amala Das .
Daughter of late Jogondra Nath Das

1

.o k " Arca Organiscr, Special So\curity Burcau,
' Tinsukia, Assam '

2, 'Particulars of the Respondents
i) The Principal Dir'oc,tor',
Dircctorate Gameral of Sccurity,
88B, Block V (Bast), RE-K; Puranm,
New Delhi - 110 066 )

ii) The Dircctor,
" 88B Dircctorate

R,X, Puram, Ney Delhi - 110 6

1ii) The Divisional Orgeniscr,
§8B, North Assam Division,

Tczpur, pSsam

Ucogagz



iv) The Deputy Inspecior General

Ok_mm\e\i/\ Dm&

-

8B, North Assam Division,
Tegpur, ASsanm

v) 8ri 0.P Chaturvedi,
Divisional Organis cr (1/€),
SSB, North Assam Division,

Tezpur, iSS oM.

vi) The Union of India |
Represon ted by Lhe Prj_ncipal Dircctor,
Diroctoréto G eoneral of Socur:i vy
S8B Plock V (East), -

R, K. Puram, New DOlh:L - 110066

vii) The Depuby Inspector ef Gc:ncral (EA)
: 0ffice o_f the Director, $8B, S
- Bast \B]ock vV, R,K, Puram,
NCVJ\ Dclhi ~ 110066

7

3, Particulars of order against wiich application is made

Tho application is dirccted agains t the '
following order. \
A. (%) Order dated 22,6.95

(ii) Issucd by Deputy Inspector General (Ea), SSB

(:L:L:L)Sub;;ect in bricfs

Dircctor G aor al (S ccurity) is plcased to order
thcz_‘transfor/posmng of 21 p- crsons including
the applicant from Tinsukié to idmiipur.

LXK Qa3

VC
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Jurisdiction of the Tribunal

The applicant dbclaro that the subjeet matber of

impugned transfors of the applicat from Tinsukia

to Manipur against which he wants redressal in

vithin the jurisdiction of this Hontble Tribunal.

Lim tations

The applicant furthor declarcs that thc application
iswithin the limitation preseribes in Scetion 21

of the pdministrative Tribunal pct, 1985 .

Facts of tho cascs _ .
(1) That the applicant is a citizen of India having

her permanent residonce at Sualkuchi wnder Sualkuchi
P.s, s Kémrup, Assam, The a pplicant! is a member of
sghodulod'caste co mmunity aﬁd is.~ontit35:d o all

the pro tections guaranteed under the Constitution of '-
India mad,othor_folovant laws framed for the Scheduled

Caste Commmity., The applicant aftor completion of

. Bachelorts degree in Arts 19%9, joined the Spccial

Sccuri ty Burcau jJa“fkugus ty 1974 as Circle Organiscr
and w fi's fosted at Bihpur-ia in North Lakhimpur, assam
Thoroaftc;- the app Hcant x;ras traﬁqéférrod to W. 4. T,8,
Debendranagar as Circle Of ficer in February, 1977

anci then she was again tralistrrcd as Ciréle Officer

to W. 4 T,8S, Ramidanga in Wost chg';:xl Division in

(11) That the applicant was promoted to the post of

Sub-Arca organiser and was transforred and To sted
at Divisional Head Quarter , North Assapm Division,

Tezpur in April, 83, Thercafter she was transferpod
o0 Devendranagar in March, 84 ad thch the app]icént'
was again transferred/po sted in Pauri in U.P Division

(vhich is a hill Station ) in November , 1987,
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(iii) That the applicant was pxskxk promo ted to the
poét of Joint Arca Organiscr and posted on transfer
at Tozpur in March, 1991 md thercafter she was
promoted to the post of Area Organiscr -and was
transfcrréd and ‘po sted at Tinsukia, Assam in
;Augus’c, 93 vhere the applicant has been discharging
her dutics tll the date,

(iv) That since the date of her joining SSB the

applicant has been discharging her dutics, functlons

..and responsibilitios whth utmost sincerity md

noncsty to the satisfaction of all concerncd and
as su;;h sh¢ has carncd an mﬁblomshod scrvice .carOOI;c':. ,
(v) That the applicapt in hor twenty yea‘:'_s,of_ﬁ
sincere service poriod\,i has been complying all the
transfers in various places that too outside Assanm
in various Head Quarters. That apart,shc has -alrcady
served in the remo te hill station viz, P auri in U,P
as Commandant (gub-Arca organizer.) for mre than

threc ycars from 1987 o 1991. It may be stated

that she scrved scveral tenures outside her Division .

in the process of transfer,

(vi) That while the applicant has bean serving

as Arca Organiscr at Tinsukiy, North Assam Divisiori;

on her transfer from Tezpur and has completed only

1 yecar 10 months, to hor surprise, suddenly on
22.,6,95 the Doputy Inspector General (E4) issued an
order vide No. 4/83B/a-2/95( 3)130 vhercby the app 1i-

‘cant along with others was transferred ami posted

at Manipur from hor presant placciof poéting at
Tinsukia,

A copy of the order dated 22,6,95
is annexed hereto as Amexurc-a
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(vii) That the Govt, formuiatod the Tfansfcr Policy
Guideline vide Momorandum dated 28,7.88 and the

| "applicant is governed by the same, It is the

' declé‘rod pol'lcy of the Government that transferable
officer shouc‘kdt normaliy be transferred only after
oomplétion of 3 to % ycars bteing mrmal tonure

of sorvice at onc place md.before ® mplekion of 3
| years onc can only be transformd on cxigeney of
servicc or if disciplinary procccding is initiated
on being comtemplated., But in the instmt case,
the applicant has been transferred ohly after .1 year
- £ 10 months simply in the name of Public intercst
A just ‘ro hgrass her, The applicant er ayes leaves
of this Hon'ble Tribunal to refer to and rely qun
the guidelines dated 28;7.;‘88 at the timoyof hearing

of the case,

(viii) That the applicant, immediately on 26.,6.95
submitted a representation before tho Respondcnb
No,. (ii) for cancellation of her transfer to Manipur
sl'nwz.ng various difficulties to be fced by the
applicant being a lad y officer ard 1o arrange her
" Posting cither in Kamrup aroa of North Assam Division.
or at Khonsa arca of A.P Division on completion of
her 3 yecars tenure in of March 1996. But her
| repre sentation was ‘!;u:r_‘riod down vide signal No., 8413
dated 27.7.95.

(iz) That thoe applicent has rcamn to boii oye
that her premature ’o:aﬁsfor has been initviated at
the instance of Rcspondcnt No. (v), because there is

h:!.tch betuween the apphcant and the Respondent No 0.(V)

A ,ea..-é
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as rogards_ to occuPation of certain room of Arca
Organisort s Office Building end paymont of rent for.

such occupation.,

The Divisional Organiscr, N4D, Tezpur allowed
‘thc"‘ applicant to occupy 3 (three) rooms (moasuring ‘
53.8 5q. mtrs) of Arca Opgapiscrst Office building
for her re_sidontial purposc vide his Memo No. 70/COS/
90/&32 802+ datcd 8.1.92. That the spplicent had
been occupying thosc threc.rooms sinece 1.5.91 as per

verbal agreeman e

' The Respondent No. (v) made some false allcga=
lgatfion against the aﬁp];i.cmt behind her back regarding
use of the Office building and forced the applicant
to pay a sum of Rsﬂ"19',690/- at higher raté insiead of
Rse 5240/ oﬁly vhich was Gone without jurisdiction
and guite illegally., Now the applicant has taken
the matter to hi gher auﬁfnrity. chcc', the Respondent
No. (v) has bcen harbourdln g gfudgo agaiﬁst the appli-
cant and want to remve her from the prescnt Dimision
with the sole :‘Lntontion to harass the applicvant who
is a lady and as such the ordc:‘r of present transfer
of the a pplicant was brough't @ut maliciously and with

malafide inténtion,

It nriay also bc pertinent to,i‘g»mcnt:ion herein
that the applicant while sérviﬁg at Tinsukia, by
her letter dt; 230?-*:95 vanted to kow from the
Respondant Wo.(v) as regardis the rules md orders
under wiich $he was charged higher ratec of house

. rent/licence fee,

LE N W IR 006
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'11’} reply to the spplicant(s Iletter dt. 23.2,95
ﬂ’/lc Respondent No.(v) by his Memorandum No, 5347
dt. 29.5.95 instead of replying the querrics raised
’by the applicant, informed inter alia that rogarding
rcoovery of houlso rent, the sémc has bean effected
on the basis of asscssment donc by the C.P,¥, D,
authori tics( ﬂ;c alleged asscessment was donc by
Respondent Nog(4v) “after applicant was transferred to
»-Tinsulvﬁ.a on vacaﬁng the rooms), with cxpcctation
that 'no fur’c-hczj corrcspondence would Vbc'for_thcormlng

from the applicant's cnds,

. | In vicw of the samc-tho applicant has strong.
rcason to beliove that her transfer amongst o ther

. vide impugnod order dated 22.6.95 was Passcd on the
’rowmmcnda.tion of the Respondent No,. (v) who wants

Cto gt i‘id of her from his iB.iv:ision and to harase her .
for mgking somc logitimate claims as regard to cxcess
reobg-cr& of .mﬁse rent, - The a pinc;éuut craves

leave of this Hontble Tribunal to rofer to and roly
upon t_hor reilovantroofrespoiadgmco/papers ro garding

house rent at the time of hearing of the casc.:

Copics of the Memorandum dated
8.1.92, letter dated 23.2,95
and Manorandum dated 29,5,95 arc
Annexed hereto as dnncxurc-B, Bi

and B2 rospoctivciy._
x) That the applicant aggin on 1.8.95 submitted
a repre soﬁ‘cation béfore the Respondent No .( 1 ) &
Praying to consider her casc and to caqcel the

,

.QO@Q.OQ8
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impugned transfer. But till datc no action has

-8 - _

boan taken in this rcgard.

& copy of the rcpresentation dated
her 1.8,95 is anexed horcto as

dnnexure - C,

(%) That it is perfinent to mention herein tha
the applicant has come to ow that the authority has
alrcady considercd t;hé representations filod'by two
other officers viz. Ishyar Sarma and S.8, Thakur

'wi’-lo were also tramsferred by the same order dated
122,6,95 and postedf them as por their prayor. But
unfortunately the casc of the applicant wio is a

lad y and completed mre tham twenty yoa‘rs service
and unblemished .sorvicé carcer has not bear consi-

dered,

Relicfs Soughts -

In vicw of the fact ad circumstances stated herein
alove, the applicant ?rays_}fo.r the following relicfs:
1) Th’at the impugnod‘ transfor of the applicent

‘from Tinsukia to Manipur vide impugned ordcr/lzofi-

| ficationdated 22,6.95 be et aside and -quashdd.

ii) That du:fin_g the pendoncy of this present appli-
cation the appli cants transfer from Tinsukia |

Fi i pur vid ¢ impugned mo tification dated 22,6-95 be
| kindly staycd., | |

iii) That the gforcsaid re JiOfS are prayecd for on the
followving amomrgst o thers -

-

e 0. s grounds

s - I NER- - i
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GROUNDS

(a) - FoThat thc'applicmt i\s a lady offi cer and has
aerady served at dgifferent DlVlSlOl’l under the
Organisation 1nclud1ng O‘Lll:S.LdO the homc state md

remo te hill aroas amd thc Rospord ants should

‘have co\:iasidOrod thes aid aspect of the applicant
in v:’LOw' of the rcprescntation submitted bﬂr the
applicant as such the impugned treamsfer of the
applicant vide order dated 22.6.95 is not proper
under the lay and liable to be set gisde, !

’

(b) - for that the applicant has alrcady subjocted o
frequent transfor in her carlicr postings in
diffor-cntiplaccs aﬁd in the ‘prcsonz Posting at
»Tinsulﬁ.a she has completed only 1 ycar 10 mon ths mc
and yet to complete the normal tenurc of 3 to b
'yc‘;ars as per Covists own transfer plicy and
as such the impugnéd transfer order of the
Cappli c,an‘t from Tinsukia to ;ﬁ;ampur which is a
disturbed and difficult arca, is in violation :
of the CGovt. tramsfer policy and is bad in lay
and Zla.'ablo to bo sc’c aside,

(e) For that though the impugned transfer of the
appllicant amongst others arc shown as.in public
intérost, he transfer of the applicant from
Tinsukia to Hanipur docs not show prima facic

any public intorcst involved ad as 'sﬁch the

'q-.»....']o



(d)

()

(f)

- and hardships to the applicant who never cxpected

-0 -

UKAm\A)U\ D
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the impugned order of transfer of the applicant

is against the principle of Public interest ad
lJiable to be sct aside.

‘Fc;r that the applicant has the rcason to belicve
that hor impuénod trzmsfer'_hgs bean initiated
at tho'béhés-t of the respendont No . (v) and as
sué_h imbu@.od "crensfcr of the applicant is

&

malafide, calculated end with e m tive only

- to harass hor and as such the same is liable ©

bg guashed,

For that the impugned wansfer of the applicant

is not "in public interest", but grima facic it

scoms 1 be penalty as such the same is illegal

and Jlable to be sct. aside.

-

¥or that #z there is no Govt accommodation at

B laen o .
Tinsukia, the prosent post of ‘posting of the

- applicant, for the officers md staff of SSB,

the applicant has to hirc of building for her

~residential purPosce for one year w.C.f. fpril,

1995 to Harch, 1996 paying a sum of Rs, 10,000/~

in advance ad cxccuted a decd of Agrcoment in this

- regard and if at this stage she has to'.'lhavo she

kagxix must forg the advaice moncy so paid as

per deed of agrecancnt causing great financial loss 4

)

'suAch transfer within a such short Pcriod of 1 yéar

10 months against the normal tenure of 3 to 4 yoars.

LK Y 0&.11
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(h)

(1)
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FPurther the néphew of the applicmt, Master

Saurav,is prosccuting his studics at Tinsukia

' staying with the applicant as he is wholly dependawt

on the applicant md his academic session will be
cofmpleted only on larch '96. That apart the appli -
cant!# has hor ailing bed ridden old widow

mo ther who required constmt care and boing the

‘ cldest daughtcr/, the applicant has to look after

'hcrﬂin all :éespoct,by visiting home at the tim of
nood; The impugned tr;ms_fcr is going o upsct the
entire position abo'vév mentioncd .x~Jﬁich déserves due
consideration of the authority. But fai lure to
consider the casc of the applicant by the R esnondente
has ceused immensc hardships ad sufferings to the
applicant and as suchﬂin vicw of the albwfc the
impugncd'_‘tran's,‘for of thc applicant vide order

dated 22.6.95 is lable to be st aside.

l‘or that when rcprcsontamon of other officers
s:Lmn.larly situated yith the applicant, havc ae:’e—Jeee—%
sympathetic oons:LdoratLon, dcnlal of the same to

tho apphcaﬂt is pﬂ:oqbly illegal, cxfacic arbitrary

and camot be sustained in law.

For that the Respondents should have considered the

representation of the applicant taking into consi-
~daration of her status as a membor of Scheduled

Caste community.

For that in any vicw of the matter, 'uhO impugned
transfer of the appliceant vide order dated 22 6 .95 -
issucd - by the Rcspondont No, v1:1_ is bad in lay

‘and liable to be sct aside md quashed,

& €4 612
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Interim order, if prayed fory

Pending final decision of the application,
the applicant sccks issue of following interim
orders. |
i) The operation of the impugned order dated

1 22,6,95 so far as transfer of the applicant

o -~ . v * :
from Tinsukia to “anipur may be stayed.

Dotails of remedics Sxhausted f
This application is filed after cxhausting all
’ch’o ‘rcmodios Prescribed undor the rule,

Hatter not pénding with ey other Court cte.

The applicent further declarcs that the matter

regarding which the application has beon made.

- is not panding before any Cdurt of law or amy

other authority on any o"‘clmr Bach of  the

Tribunal,

Particulars of postal order in rospeet of

the application fcao

a) Postal order Nog

N an - i . E
b) 11)\(;1;“2 ngfzg ISSUINg | Gounati Post 0 £fico

¢) Date of issuing of
postal order ¢

d) Post Officc at which payeble ; Gauhati

Betails of Indexs.

An indeg in duplicate containing the details.

of tho dbcumcn‘os o bc relied upon is concloscd,

. . -‘ ‘.nooi13
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13 Iist of Enclosurcs;

1) Postal Order No.

ii) Transfer order dated 22,6.95 - nnexurc-a

13i) Memradum dated 8;1,_92'. - innexurc-B

iv) Lettor dated 23.2,95 - inmoxure -B1
v) Memgrandum dated 29,5095 - nncxurc-B2.
vi) Reproséntation dated 1.8.95 - Mrexurc-g

' esesesverification
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VERIFICATI OXN

1, Smti. KanglaDas, Daghter of late
Jogendra Nath Dag, aged about 45 years, by profcssion
Govt., scrvant, at presont sorving as Arca Orgeniser,

S6B, Tinsukia, Assa, do hercby solemly declare and

~ 7 - o :
verify that the contents from paragraphs 1 o xi of the

~application are truc to my pcrsonal Im.ox-zlédge and

belief and that I have not sup'prcssOd. ariy material ¥

Placc - Guwghatl

Datc «Q7- 8- 9

LY g‘%\c\mda\ | Dhj,

\ _ Simaturc of the applicemt

" The Registrar ,

Cabral Admnistrative Tribunal
Guvahati Bench,

G uwahatl , Assam.
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No. 4/SSB/A=2/95(3)
Directorate General of Security,

Office of the Director,

SSBy

East Block V,RK Puram,
NeW Delhi [ X N ] 110066.

‘Dated the, 21.6.9Y

DG(S) is pleased to order the transfer/posting of the
following Area organisers/Joint Ara Organisers in 8SB in

Public intereste.

-

S Name /Designation Present place- Posted to

vNo.,s/Shri of Posting .

i, 2 . 3 ' 4e

1, Amarjeet, Jt. A.0. Chﬁradhandpury JAO, Mandi,
S Manipur & Naga- HP Division

_ v ~.land Division. ' '
2. Romesh Lal, A.0, ' Mandi, ‘HP Divi. Hqrs.,

) : e . R&G Division
3, P,S.Kaintura, A,0. DO's HgP#s.,R&  Rampur, HP.Divn.
4, D.,D, Punera, Jt,. A.O.'Rémpur, HP Divn. Divl .Hqrs.,

_ . _ - NA Division.

5. Ishwar Sharma, Jt. Divl.Hqrs.,NB Tripura, Shillon
. ReOs Divn, - Division,
6. K.N. Thakuria, Jt.oﬁ.North Lakhimpur Churachandpur,
A0, N.A, Division Manipur & Naga-
_ land Division,
7o T.Namgial. A.O. DO's Office, J&K  AO Jammu, J&K

. Div
8. K.D Singh,A.O.. Jammu, J & K Divn, Jea. J&K Divne.
9. L, RinChin‘ A.O. , Jeh' JEK Divn. T..C.Kashmir
109 .PoN;o Chauhan, Jtvooo Darjeelj_ng, NB Kangra, HP
11, J.S. Chambial, A.O. Kangra, HP Sikkim, NB Diwvn
12, B.P. Semwal, A.O. ~ sikkim, NB Almora, UP Divn
13. B.B.. JOShi"JtoA.OQ Almora, UP Pithoragarh,

A o UP Division.
14, ReDe Sharma. Jtvooo. Chamba, HP Darjeeling

B g \ NB Divisidn

15. S.S.Thakur,A.0. Div.Hqrs BB Chamba, HP Divn,
. Divn. o
Kontd.. oo
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16, A,K. Chakraborty,A.,0.ziro, AP, . -

17 D.Bharali, AQ@. . Divl, Hqgrse.,

DiVlo qus. ‘NOBOD1V.
Siliguri

' 2iro, AP Divn,
: Na Divn, ,
18, B,C.Bora A.O. Chamdli, Kokrajhar NA
19, H.N.Singha, 2.0 Kokrajhar, NA Hohima, MNP and
' _ . , . Nagaland Divn,
H.C.Pande. A L0, Kohima Naga= Chamoli, UP Bivn.
' land -
QE:) Smt. Kamla Das Tinsukia.NA. A.O.Manipur,
A.O. ‘ = :

sd/-

| (M,L. CHAUDHURI )
DEPUTY INSPECTOR GENERAL (EA)

Copy tO 3=~

1. The Director of Accounts, Cabinet Secretariat, East

Block Ve ReKe Puram, New Delhi.

2. AAll Divisional Organisers : I-IP/UP/J&&(/R&G/SB/NB/NA/AP/

 Shillong/ Manipur & Nagaland Division,

It is requested to .

release concerned A.0., Joint A.0: imediately to join his

nevw place of posting, Urgently.

3. Individual concerned through Divisional Organiser.

4, Oxder file.
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§O.70/c08/90/8024
DIRECTORATE GENERAL OF SECURITY
OFFICE OF THE DIVISIOMAL ORGANISER?
NORTH ASSAM DIVISION: TEZPUR.

yau - Dtd, 08.1.92.

7
/
/s MEMORANDUM,

sub: Assessment of A.O's office . Tezpur cum
residential building.

Refer to your letter No. Comn/Land (1) /1695 dated
16.12.91 on the subject mentioned above. The Divisiork

‘Organiser, SSB, NAD is pleased to allow to occupy thm

nos of rooms of A.0's office building, Tezpur by Smt.'
K.Das, A0 SSB, Tezpur for her residential purpose, untill ¥

further order.
i

sd/- .
Executive Engineer,
North Assam Division,

TQZE\J:;

Tos *
The Area Organiserp SSB,

>
kh «000=




No,

g§§§CTORATElGENERAL OF SECURITY
FFICE OF THE ARFA ORGANTISER & SSB3

’

Dated Tinsukia, the 23rg February, 1995'
®

To The Divigi
, onal Organi
North Assam Divisgon,ser'
Tezpur,

Sub»:- necove:y of licence fee.

q(ﬁevvtla D“J_~

Sir,

Kindly refer to Your Memo

No. 70/cos 909
dated 10th February, 1995 regarding ; / e

In tnt : g récovery of licence fee,
n thig connection, I am to submit herewith that

:;:::ea:izrsinsof:zﬁspy three Nos, of.rooms of A,0, Tezpur
Organiser, NAD T d reSid?ntial Purpose by the Divisicnal
» ezpur Vide his Memo No, 70/C0S/90/8024

dated '8th January, 1992, 4

As per FR=-15A IV(b), rent payable by me should not
ezoced the flat rate of licence fee for the type ofquarter
entirled of 10 present of emoluments which ever is less. I ,
amd entitled of type *D' quarter with plinth area of 76
SqeMe to 91,5 Sq.M for which licence fee is fixed for
Rse 190/= £rom 1,7.90 and Rs, 200/~ wef. 1.7.93., The room,
under my occupatied-for the period from 1,5.91 to'15.3.93.
Was less than my entitlement. As such I am to pay a sum
of ks, 5240/~ only in the shape of licence fee for occupying
Gor te building @ ks, 190/« for month wef 1,5.91 to 30,6.93
and Rs, 200/- P.M. from 1,7.93 to 15.8,93. But the office
of D.O. NAD, Tezpur has requested the DACS, New Delhi,
vide his letter No. 70/C0S/90-93/4490-93 dated 29,4.94'
to recover a sum of R, 19,690/~ being house rent @ Rs,716/~
per month for the beriod from 1,591 to 15.8,93, from my

pay and allowances. ,
X may kindly be intimated the rules and orders under

which rent @ Rs¢716/= per month has been fixed and the DACS,

New Delhi requested to recover a sum of R, 13,690/~ being

house rent for the period from 1.5.91 to 15,8,93, from my

pay and allowances, to take up the case with the higher

authorities for justice and to same me from the financial los:

\

P.TQOQ
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A early action is requested.
g
"‘Yours.faithfully, (
' | 5
“ - ( XKaMALA DAS.)
AREA -ORGANISER ¢ SSBs3
- TINSUKIA,
Copy to t= | ' . \
| The Director of Accouhts, Cab. Sectt. R.Ke
I - | ' Puram, New Delhip for information with reference.

to their letter No. CED IIX/KD/Tinsukia/
94.95/849 dated 23rd November, 1994 for
information. ' '

I

(KaMALA DAS )
" AREA ORGANISER s SSB ) :
TINSUKIA.

s e

S

el
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No. 513‘47’

Directorate General of Security
Office of the Divisional Organiser
North Assam Division, Tezpur

. 2¢
Dt.Tezpur the géih May’ 95

S e e s o e e e

Flease refer to your affice letter No. 493-94
dtd. 23-3-95, regarding recovery of house rent affected
from vowur salary for the period w.e.f.1-5-91 to 15-8-93.

In this respect it ig intimated that GFR

quoted in abhpve réferred letter is applicable only where
buildings are hired for offiCé~cum-fésidential purposes
br  where the Gowt. quarters constructed for residen—
tiral purposes are allotted to Govt. servants. Ag

regard
building hired for AQ office y Tezpur, it . was hired
purely for housing the offices af A0, SAQ and CO, Tezpur
and not for cffice“cum-residence pUrpose. Further,
accommodation available in the said building was hardly
sufficient even to accommadate AC,SA0 and CO’s offices
85 it had very limited plinth area of 2727 gq ft.
against the actual requirement of 6188 SQ.tt. as pre-
scribed by the higher Hqrs. Further, at the time of
Riring of thie building, neither AQ had taken up the

Proposal to hire it for office~cum~resxdential pudose
nor 1t was intended to be used ac such, therefore, the
GFR quoted does not have any relevance'in this case.

As  regard fecovery of Hause rent ?@ Rs. 7164/-
FM, it has been affected an the basis opf assessment,
/ ' ' Portion which acty-
ally  remained under your occupation for your personal
use under the same rules and orders, under which QQ
Tezpur deposited Rs. 12064/~ vide DD Nao. MOLA/35/609748
dtd 5-7-93 3 Rs. 464/~ P.M.

Hope the above information is complefe with
regard to the Querries rajged by and 1t ;g expected that

no  further correspondence will be‘{orthcoming in this
regard.

DIVISIONMAL ORGAMNISER
NORTH Assap DIVISION, TEZPUK

~

Te
Smt. x, Dag,

Rrea Drganiser, SSE.,
Tinsurg a. ‘

i

SN

0.P. CH;‘%TURVEDI ) lf/j%/ -

Gk;a(%\a,(=\ D&x( .
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To3
The principal Director,
Dircctorate Gonorxai of Socurity,
ReKePlU¥am, - 7 !
Hov Dol Dated Tinsukia,the 1ot August/9s, <
g
Sub: Rewprosuntation for cancellation of transfer, <
8iz, -
I beg to subnit herewvith the follouing few lines for
favour of your kind consideration and llecessayy action,
24 That 8ir, I have jalned in &sp oxganisation as Circle f
Organiser on 8th August, 1974 and wy places of postings aro g
shoum bolow sincoe inception, : =
S170 vlace of postings ) Prom  § To T~ " 0 T Total periods |
1t} ¢ § 4
t. Bihpuria (NAD) as C.0, August/74 PFab/77 2 and half years,
2. WATS, Debandranaqgar Peb/77 Pah/81 4 yoars,
a8 GCaly
3o WATS F‘uiﬁmanqa)uo c).o. March/81  March/83 2 yeaxs,
ANE N .
4¢ Div HQ, NAD a3 SAO(HQ) April/83 March/Bd 1 year,
5e¢ WATS, Dobondranagar Aprll/84  oct/87 3 years 7 months
ap Comxxdt, WATS
6, WATS Pouri ag ... HNov/87 Pab/91 3 years 3 wonths
Cormdt, WATS [ L/ i'D 7
7. Tozpuy 4s ' March/91  July/93 2 ycara 4 wponths
: J€s AecOs Tﬁzﬁug
8. Tingsukia as August/93 till date counleted only 1 voar
AeOe Tinsukla : , 10 menths only
o Prxam tho abovo atatomm:, it may kindly bo seon that I

could conplete the nomsal tenure in 3 places only out of my 8(eight)
postings,

46 AD por transfor policy guidelinas circulnted vide DG(S)
Mo110,206,6(7)/Coord/B80 dated 28th July, 1988, normal tonure iB a
station 48 fixod for 3 to 4 years if otharvige thore are rvasons of
departmontal procoedings, podnted out in para 1) of the Mouo,

S, That Sir, all of my pro=mature transfaro(in teyrms of
tenure) , I ropresanted to thg authority projecting my difficultios
on froquent postings, but the authority all the times turnod down
wy roquast in oxigenecy of Governmont works and accoxdingly I carriod
out tho ordoxs of tho suporiors in the interest of the Govt, In
this connocotion , % bag to point out my transferg frouw Tezpur to -
Tinsukia during Auqust/93, I roquosted tho authority to allow me to
continue at Tozpur itgelf on progotion, vhich was recomanded
strongly by the D,0. NAD, Tozpur » but my requost was turned down
and directed me to join at Tinsuiia imrediately although I did not

gouploto the norxwal tonuxe at thaure, I jadnod at Tinsulila on 16.8,93
o tranfer from Tozpur.

" 6y only on completion of 1 year and 10 months at Tinsukia

8gain 1 have baon transforred to manipur, which i3 not easy cowmunicae
bls place for a iady officar, vilo §$8D Directorate Signal 10,3716
dated 22.6,95, T could not undoxstand nmy 111 luck for oty frequent
transfors from me placo to anothwy , wvithout coupletion of oy

normal tonure, iipecially could not under:tand I B Erheade badd 1om
transferred fyxoi: Tinsukia t Manipur vithin a period of 1 year and

10 nonths whether in tho dBapls exlgency of Covte work or & punishment

CanNtoeselecee
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7. That sir, in viow of sbove, I subnitted a repregontation
to the Dirocctor , §SB Diroctorato, lew Delhi vide wy represontation
dated 26th June, 1995 (Copy enclosod) for cancellntion of my
transfer to Hanipur and to arrange my nosting either in Xamrup
areca of NAD or at Khonss arca of A.P, Ddvision after Harch, 1996
on the fellowing groundpje

1) There are no Sovt sccomaodation at Tinsukia for the
Officers and staff of 559 and thexeforc I have hired
@ building for wy residontial purpose for one year with
offoct fxom Aprilss to March, 1996 paying a sum of
R8.10,000/~ in advance and made a dood of agreemant ,
If in this juncture I leave thae hirod building I have to
@orego the advance so paid as per the deed of agreamint
and that will be a great financil loss to mo , I hired
the building fer one yoar with effect from 144,95 as bocae
ume I nover expactod ty tyansfor within a such ghort

pexiod of 3 yvear 10 nonths against tho normal tenure of
3 to 4 yoars,

&kﬂt’h\c\iﬂ D“f

ii)one of my nephev Master gaurav i3 prosecuting his
study at Tinsukia , vho is vholly dependent on me,

vhose academic soession uill bo comploted only on

L44) Thirdly my bed ridden old widow uothex is presently
alona at hows and being eldest daughter of the parent
I an presently looking af:ar hor in 8ll respect by
visiting home at the time of neod, wvhich will be not
possiblo from & place like Manipur,

8, That sir, my veprosentation hag been turned down by the
Dirxector , 8sp vide their signal No.2413 datad 27.7.95 and diracted
me to proceed to Manipur immediately,

9, That sir, for my froquent trangfers from one place to
ancthor, beiny a lady officer faced & lots of probleoms and lost
Peacofull cowrelation with uy nedrxest and dearegtes On the othor hand
the people have gtarted taking difforont meaning for my froquont
transfors from one place to anothay vhich huniliate very badly, on
the othor hand it 4is algo fact perhaps no lady officers of shuk this

organisation are transforred to one place to anothor so fequentiy
lilke me, )

e ~ That 51z, T could not work out the reason bchind my transfer
from Tinsuwicla to ‘Manipur without coapletion of my tenurc vhen I om
uot in tho & chain of transfor oven as no sulistitute have baen
given in my placo at Tingukia,

10, I have sexrved in two other Divisions apurt from oy
parent Division, NAD,

11 That Six, during my antire service from 1974 to till date
I have not baan postod to ny home diotrict to sarve oy peopla o

12, LAStly 8ir, being a 1ady officer froa Schodulo Caste
Caguunity lay tho folloving fou prayers for favour of your kind
gyupathotic considerarion pleasa

[

a) My posting to Hanipur may kindly be cancelled and allow
w3 to continue at Tinsukia till conpdeotion of tonuro,

b) Ry posting, aftox coaplotion of the tonure at Tingukia ’
p may kindly bo considewed at Kanxup Axca Of H.A, Division,
zb)

With best regards,

AREA CRGANISERS S8SD
T



